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HON’BLE MR. JUSTICE M.A KHAN, VICE CHATRMAN {7}
HON’BLE MR. S K NAIK, MEMBER (A)

T No. 395/817T Packer Mate,

Surya Nath Singh, 3. T.3ub Depot,
Grdnance Depot, Shakurbasty,
Tethi-110056

{By Advooate: Sh. Hori Lal)
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HBrizg. A Vyas,
Commandent, Ordnance Depot
: I
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Shakurbast:, Delhi-110056

ORDER {ORAL}

v Hon’ble Mr. Tustice MLA, Khan, Vice Chairman {J)
OA-1755/2002 was disposed of by the Tribunal by order dated 11.7.2002

to the following effect:-
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2. There were two directions to the respondents.  The first direction was fo

consider the representation of the applicant and dispose it of by areasoned and

speaking order expeditiously and in any event within a period of two months
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was that until the above order on the representation was passed the responderit
would not proceed to make the appointmeants against the trade test held in
response o the notice dated 19.11.2001 except by keeping one pest vacant.
Admittedly, the respondents have not proceeded to make an appointment mnd
they have not disobeyed this direction.

3. In view of this, the regpondents cannot be held in contempt and
proceeded against under the Contempt of Courts Act.  Applicant has drew our
attention to para 6 of the reasoned and spealring order dated 21.8.2002 which is
annexure C-II which showed that the respondents were considering the applicant
for promotion on senim:ity basis. Nor the grievance of the applicant 1s that the
promotion order has not been passed as yet. Counsel for respondents has
submitted that as per his instructions the maiter is still uvnder process and the
decision in the matter is likely to take about six months since large number of
authorities are involved in the decision making.

4. ¥a the totality of the facts aﬁc} circumstances, we are nof inclined to

proceed in the matter any firther.  We discharge the notice and dismiss the

contempt petition.
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{ S.K WA Y { MLA.KHAN)
Member (A) ~ Vice Chairmoan (J)
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